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THE MINISTER OF TEXTILES (SHRl Q VENKAT 
SWAMY) (a) and (b) A Statement is attached

S
No

Name of the 
State

Number of 
destitute 
weavars 
covered 
during 
last 3

Qrant released during 
last 3 years

(Rs in laKb)

years
1992-93 1993-94 1994-95

1 Andhra Pradesh 5630
2 Assam 5900
3 Bthar 6059
4 Gujarat 316
5 tHimachat Pradesh 452
6 Jammu & Kashmir 469
7 Karnataica 2158
8 Kerala 2499
9 Madhya Pradash 3814

10 Maharashtra 150
11 Manipur 7950
12 Mizoram 620
13 Nagaland 50
14 Orissa 6650
15 Punjab 201
16 Rajasthan 55
17 Sikkim 304
18 Tamil Nadu 3819
19 Tlrlpura 800
20 Uttar Pradesh 5338
21 West Bengal 250
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Total 55 684 132 47 285 04 299 95

[English]

Refinancing of Banke fo r Rehabilitation of 
N.T.C Workere

6513 SHRl ANAND RATNA MAURYA Will the 
Minister of FINANCE be pleased to state

(a) whether SIDBI and NA6ARD have decided to 
provkie eaey refinance facility to banks to  rehabilitatmg 
the workers of NTC option for votuntn retirement

(b) if so, the tenns and conditi thereof,
(c) whether the refinancing ic itity  has been 

extended to fund okl and second l̂and machlneiy also,
(d) If so, the details thereof and
(e) the nature of monitoring mechanism developed 

for this speclfk: purpose?
THE MINISTER OF STATE OF THE MINISTRY OF 

FINANCE (SHRl M V CHANDRASHEKHARA MURTHV)^ 
(a) to (e) The Informatton Is being collected and wfft 1^ 
laki on the Table of the House to the exiM t amNaHe.

Audit Team o f UT.I.

6514 SHRl MOHAN RAWAIE . W ill the Mlniater of 
FINANCE be pleased to state .

(a) whether an audit team headed by Shri M P 
Chitaiii has been set up by the Unit Truet of India to 
undertake thorough audit of UTI's operatbns. and

(b) if so, the details thereof and Its terms of 
referance?

THE MINISTER OF STATE OF THE MINISTRY OF 
FINANCE (SHRl M V CHANDRASHEKHARA MURTHY) 
(a) and (b) UTI has Indicated that In January, 1995 the 
audit firm of M/s Chltale & Co were requested by UTI 
to conduct a detailed review of policies, procedures 
and practices of the Trust and make suggeetlone In 
respect of UTI*s operations relatmg to investments and 
investor servk:es The terms of reference for the review 
are

(a) to assess the performance and compliance 
of UTI vl8-a*vls the provlek>ne of the Unit 
Trust of India Act, 1903, the Unit Trust of 
India General Regulatk>ne 1964 and SEBI 
Guidelines wherever applicable

(b) to Check the observance of the Investment 
norms laid down In the Act or Regulations or 
by the Board of Trustees or the Executive 
Committee of UTI, or under various schemes 
as per the provisione of the respective 
schemee,

(c) to check the buameee epreed given by UTI to 
brokers,

(d) to review, comment and make suggeattons on 
the Investment related market practices followed by UTI

(•) to r«vlMV, eomin*nt and m«k* suggMtlon* on 
the Investor servjclng practice* followed by UTI for 
schemes serviced by UTI Itself, and

(f) to review comment and make suggeattons on 
the policies, practices and procedures followed by UTI 
for'monltoring Registrars and Transfer Agents (RTAs) in 
respect of the schemes entrusted to RTAs

rn n r ts la O o n ]

Setting up of Tobacco Auction 
Centre In Mahaniehtra

5615(H) SHRl VILASRAO NAQNATHRAO
QUNOEWAR W ill the M inister of COMMERCE be 
pleaaed to a ta tt

{• )  whether the Qevernmertt have received any 
repHwewtailton fm n  the tobacco growers of Maharashtsa 
fo r aatfng it( i o4 any tobacco auction centre In 
l iih < i— tilft  tn d  ^mvkto them remunerative pitees for




